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agitations ang innumberable arresis
were made. here was a mass upsurge
all over Telengana and Andhra. It is
said in the statement of objects and
reasons that the six-point formulg has
received wide support in Andhra Pra-
desh and has been endorsed by the
State Government. How do they say
that it has received support among
the pecple and it has been endorsed
by them? Has there been any referen-
dum or any other machinery devised
by the Government o ascertain the
opinion of the people about the six-
point formula? It was not even pla-
ced before public meetings and con-
ferences. It was only evolved inside
the camera of the ruling party.

If vou allow all this, I would say
that it is a frivolous way of changing
the provisions of the Constitution only
to suit the whims, the political inter-
ests and the parochial interests of
the ruling party. What does it mean?
It means that thev equate the State
to the Governmen: and the Govern-
ment to tie people. The actua] posi-
tion is just the reverse of it. The
strength of the Government flows from
the people and the Government iz 2
part of the State. I object to this Bill
for the basic reasons that the people
are not identical with the Government.
The people have not been consulted.
Even the political parties, except the
ruling party, have no! been consulted,
even thoughh millions of people parti-
cipated in the movement. Their voice
has been completely ignored. For that
basic reason 1 oppose the introduction
of the Bill. I conclude by saying that
the Constitution should not be made a
political toy to suit the political game
of the ruling partv.

SHRI S. B. GIRI: Sir, I want to
point out. ..

MR. DEPUTY-SPEAKER: He has
stated what he wan'eq to state twice
or thrice. If he speaks again, what
he speaks will not go on record.

***Not recorded.
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SHRI S. B. GIRIL: * * *

(Shri 8. B. Giri then left the House}

SHRI RAM NIWAS MIRDHA: Sir,
they have not said anything that would
suggest that this Bill is outside the
legislative competence of this House
or that there are any other difficulties
because of which this Bill should not
be introduced. I would like to say
that this House has the requisite le-
gislative competence to undertake this
legislation. This Bil] has been brought
under article 368 of the Ccnstitution.

SHRI SAMAR GUHA. I dig not raise
any constitutional issue. 1 only gaid
that this violates the basic principle
of democracy by ignoring the people.
So, I raised it on the question of pro-
priety.

MR. DEPUTY-SPEAKER: All these
things he can mention when the Bill
is taken up for discussion. I am con-
cerned with the limited question whe-
ther this Bill can be introduced or not.
I say that all these submissions of the
hon. Members could be good reasons,
good submissions, on the Bill when it
is taken up for consideration, but they
are not grounds for preventing the
introduction of the Bill

The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India."

The motion was adopted

SHRI RAM NIWAS MIRDHA: I
introduce the Bill

—m

15.39% hours
MULKI RULES (REPEAL) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
1 beg to move for leave to introduce a

*Published in Gazette of India Extraordinary Part II, Section 2, datea 14-12-T4.
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Bill to provide for the repeal of Mulki
Rules.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be gramed' to intro-

duce a Bill to provide for the re-
peal of Mulki Rules.”

The motion was adopted.

SHRI RAM NIWAS MIRDHA: I in-
troduce the Bill

MR. DEPUTY-SPEAKER: We wil
now take up Private Members' Busi-
ness. We will take up the introduc-
tion of Bills.

1540 hrs.

MITHILA (NORTH BIHAR) DEVE-
LOPMENT BOARD BILL®*

SHRI YAMUNA PRASAD MANDAL
(Samastipur): I beg to move for leave
to introduce a Bill to provide for the
formation of a Board for the purpose
uf rapig agro-industrial development
of North Bihar.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce g Bill to provide for the for-
mation of a Board for the purpose
of rapid agro-industrial development
-of North Bihar."

The motion was adopted.

SHRI YAMUNA PRASAD MAN-
DAL: 1 introduce the Bill.

MR. DEPUTY-SPEAKER: Shri
Prasannbhai Mehta—absent. Shri
Vishwanath Pratab Singh—absent,

MERCY KILLING BILL*

SHRI M. C. DAGA (Pali): I beg to
move for leave to introduce a Bill to
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provide for mercy killing of the per-
sons who have become completely in-
valid and bed-ridden or suffering from
an incurable disease.

SHRI B. V. NAIK (Kanara): GIr
Deputy-Speaker, I understand that the
hon. Member, Shri Daga, hag brought
this Bill in the same spirit as the spi-
rit in which Sir Bertrand Russe] bro-
ught a similar Bill i respect of pa-
tients suffering from the incurable
disease of cancer. It was rejected and
thereafter Sir Bertrangd Russel stop-
ped attending the House of Lordg in
Britain. I do appreciate the spirit in
which Shri Daga has brought this Bill.
But it should be examineg in the light
of the constitutional provisions Which
gpuarantee the fundamental right to
life and property. Will this not amount
to abridging the constitutionally gua-
ranteed rights. This is the ground on
which I want to raise this gquestion.

MR. DEPUTY-SPEAKER: That is
a point of view. It is for the House to
decide. I wil put the question to tne
House.
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MR. DEPUTY-SPEAKER: I do not
know what Shri Shastri says. I could
not follow him. I do not know why he
gets excited. I will put the question
to the vote of the House. The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for mercy kill-
ing of the persons who have become

14-12-73,
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